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	 T4eard Mr. G.N. ChakrahartY, 

learned counsel for the applicant 

6.3 	 The application 15 admitted, 

call for the records. Issue notice to 

' 	

returnable within four 

weeks.  

	

S 	 5' 

List on 30.6.2004 for orders. 

4 Mpg 

mb 

3.8o'2004 1  frrhe Director of Accounts & Treasuri 

--esi Govt. of Arunachal Pradash, Nahar-. 

lagun has informed that he is not at 
Se-t  3/ 3e 	 an 	 i contràlling autIorty in respect 

of Divisional Accounts. Therefore 1  ±z 
j - 	 e/ is exnptéd from the 1  0.A. 40/2004. 

/ .1 
. 	eg1stL'y is directed to struc1 off the 

0  

/pstH 

mb 

/0 1c%i(,1 /cq 

List on 7.9.2004. 

Member (A) 
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7*9:.O44' Presents Honthie Mr.K.V.Prah1ad, oro( 	
Administrative H enberQ 

Heard Mr.M,Chanda learned 

counsel for the applies ne and Mr.A. 
Deb Roy, St.C.GIS.Co for the Respon. 

.. 	The. applicant was working as 
U.D. C. itt the office of the Executive Jv\j 	

Engineer, PW.D., Mini Division in 
Aruyathaj Pradesh. The applicant 

f7 	 appliód for the post of Divisional 
.... .

Accountant as advertised and the appft  
......................QXt was selected and joi.ned as DiV,jB.Q.. 

nal 	 under lksmporijo P.W.D 
- in Arunachal Pradesh. 

••. The applicant aut*njtted represe. 
tation t R&0 	

Qi for 
.  transfer from the post of Divisjo. 

nal Accountant • Dwnporijo ta the post 
of Divisioa1 4ccountant at Roing for 
treathent of his ailing wife and educa. 
tion of his children, but not conside. 

• 	 . 	 However, the Respondents are 

	

' 	 directed to dispose of the Repreaenta. 
tion with utmost 3mpathy within a 
period of six 	 the date of 
receipt of this order. 

Accordingly, the O.A. is disposed 
of. No order as to cotg. 

4 

	

LkL. 	 Mnber 
im 

' 

I " 	 ' 
4 )  

I 	 / /A 
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IN THE CENTRAL ADMINISTRAPIY-EPRIBUNAL 
GUWAHATI BENCH : GUWAHATI 

O.A. No. LD /2004 

Sri Lani Bhusan Karmakar. 

Applicants 
-Versus- 

Union of India & Others 
esiontienis 

Lists of dates and synopsis of the case 

Synopsis of particulars in the application 
S 

JL 98 	Respondent. no.2 issued one Circular No.DA CELL - 

2m9/97- 96/ Vol. 11/245 dated 2001. 1998 invi ting 

applications from th candida tee 'jho tAjere 

AjiI1irrq • to sr•ie as Divisional Accountants in 

Pubi Ic ,orks Doartrnent of Arunachal Pradesh for 

a period of one year on depute Lion basis. 

The applicant who 	was 	than 	'.;ork.in.g as 	Li. D.0 	in 

the office 	of the 	e:xei::utive 	Engineer. P .W ., C), 	and 

Anini Division in 	Arunachal 	Pradesh applied 	for 

the post of Divisional accoun Lent as advertised 

/ 

99 	T h e applicant was selected and joined a s 

Divisional Accountant under Durripori:5o P.VJ.D in 

Arunechal Pradesh 

Applicant submitted representation to respondent 

no.2 praying for h i s transfer from the post of 

i:, Dumporijo to the post u ..DA at Roing for 

faci ii tati ngthe treatment of his ailing wife 

S 

c\ 



ard education of his son and dauuhter, but not 

considered. 

206:OO,24.5 	 Applicant being under compelling 

oirrumst.ances submitted further applications for 

transfer but no response. 

27703 	Applicant 	submitted 	medical 	certificate 	in 

support of his prayers but no response. Hence 

this application before the HorYble Tribunal. 

6003 	The applicant submitted another medical ce rtifi 

cate for treatment under Sadiya Civil Hospital 

PRAYER  

8,1, That; the respondents be directed to consider the case 

of the applicant and transfer him from Durnpori;o to 

Roinq/Namsai as Divisional Accoutant, 

S 	 S 

8.2 Costs of the applicatioi. 

83 Any other relief(s) to which the applicant is entitled 

as the Honble Tribunal may deem fit and proper. 

S 	• 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

(An Application under Section 19 of the Administralive Tribunals Act, 1985) 

Tit.leofecase 	: O.A.No 	40  /2004 

Sri Lani Lhusan Karmakar. Applicant 

- Versus - 

Unioi odlndia & Others: Respondents. 

INDEX 

SL. NoJl 1 1 	Annexure Particulars Page No. 

01 ---- Application 1-9 

 - ---- Verification 10 

-  A Copy of the representation dated 18.6.1997 1 11  
104.  B Copy of the representation dated 20.06.2000 12 

05. C Copy of the representation dated 24.05.2001 13 

06. 	j D Copy,  of the representation dated 5.05.2002 14 

07. E Medical Certificate dated 27.7.03 15 

08. F Medical Certificate dated 6.8.03 16 

Filed by 

Date 131, 2.004 
	

iQcivocate 

S 

\N %V 



1 4 
. 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
S 

GI JWAHATJ BENCH: GI JWAHATT 

pplication under Section 19 of the Administrative 

Tribunals Act, 1985) 

0. A. No, .. /2004 

BETWEEN . 

Shri Lani Bhusan Karmakar' 

Sb late Kshetra Mohan Karrnakar, 

Working as Divisional accountant 

In th.e office of Executive engineer 

Public. Works department 

• 
	Domori 	Division, Dist,Upper SJbansiri. 

Aruachal Pradesh. 

S 	 AoDlicant 
S 

S 

-AND- 

.1; The Union of India, 

Represented by the Comptroller and Auditor General of 

india, 

PD, Sahadur Shah Zafar Marc., 

Ne Delhi- 110003 

. The ACCOL! n tant Gene ral (A(&E) 

runachal Pr- adesh, Meqhalaya, Assam etc. 

Shi 1 lonq 793001 

state of Arunachal Pradesh, 

epresentated by the secretary to the Gov .rnment of 
I  Arunachal Prdesh, 

Public Works department, 

Vic  

FT,,,"heDi rector-,  of Accounts and Treasuries, P= 

)J 1  
L 

/ 
I 
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.5. The executive Engineer 

P1uhlic Works Department 

t::umporijo division. 

Upper Subansiri Distnict 

	

runachal Pradesh. 	
S 

6. The Commissioner (Finance) 

Government of Arunachal Pradesh 

i: tanaqa r 

ResDondents. 
S 

DETAILS OF THE APPLICATION 

Particulars of order(s) aQainst which this aDlication 

is made. 

This applic'ation is made not against any particular 

order but against nonconsideration of the matter of 
S 

transfer of the applicant from Dumponijo to Roing in 

the state of Arunachal Pradesh 3  which the applicant 

Qrayed due to nonavailability of required medical 

facilities f o r the treatment of his t'iife and non 

availability of educational facilities for his children 

at Dumorijo, 

Jurisdiction of the Tribuna1. 

The applicant declares that t he subject matter of this 

application is well 'jithin the jurisdiction of this 

Honble Tribunal., 

Limitation 
S 	

0
0 

S 
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The applicant furtheF declares that this application is 

riled within the limitation prescribed under section21 

of the Administrative Tribunals Act, 1985, 

4 	Fat.scf thCe 

4.1 1 That the applicant is a citizen of India and as such he 

is enti tied to all the riqhts, 	protections and 

priviieqes as quaranteed under the Constitution of 

L:Endia,, 

42 Ahat the applicant is working at present as Divisional 

fccouktant in the office of the Executive Enqineer,  

ubiic works department c. Domporio divisjon Upper 

uhansiri Disttict Arunachal Pradesh. 
S 

it is stated that the stte of Arunachal Pradesh 

does not have Iny independent accounts cadre of its on 

to m a n the accounts set up under its various 

dpartrnant. As such the state puts requisitloito the 

R.spondent No2 for selectjnq and appointinq the staff 

of Accounts Cadre, namely D/DO etcfrorn amonqst the 

oistinq office staff servino under various departments 

ol the state, The Respondent No,2 selects candidates on 

bha1f of the state and on their,  selection the said 

cndidates are posted against the various posts of 

(counts Cadre under the state. The salary and 

alloanoes of those candidates are also paid from the 

Stte exchequer but such appointments of the candidates 

arp made on Deputation basis. It is thus evident that 

Lhuqh the candidates are from the state and on their 
S 

:seljectjor', aqait. the posts of Accounts cadre they are 

aqátir posted under the state but havinq been posted as 

Zi\MJCV\ 
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'Jeputat.jonist 	they, 	are under 	the 	Administrative 

Control of Respondent No2. 

419 That as per the procedure a tated above, the Respondent 

No'2 vide Circular' bearinq NoDA CELL2/49/97-

98/Vol. 11/245 dated 2001 .1998 invited aoplicatjon 

I from the candidates who were tillina to serve as Divisional Accountant in Public Norks Department for a 

J period of one year on deputation basis. The applicant, 
as then servinn in the office of the Executive 

Enqineer, PND, Anini Division, had applied for the 

post and the reaf ter was selected to the post of 

Di'isional 	Accountant 	on 	deputation 	basis 	on 

003,i999, 
S 

4,4 	hat the applicant was initially appointed as Lower 

ivision Clerk in the year 1972 i nthe. office of the 

k;hen Executive Enqineer, PkID (civil), He Mas then 
uromoted as Uppe Division Clerk in 1984 and r 	 posted 

.nder PWD, Anini Division and eventually was selected 

:o the post' of Divisional Accountant (On Deputatien) as 

tated above on 1003,1999 and posted at Durnporilo is 

Working till now. Altouph his deputation to the post of 

):ivisional Accountant was initially for a period of one 

Year but subsequently the term had been extended. 'It is 

thus evident that thouqh the applicant is basically an 

employee of the state of Arunachal Pradesh and has been 

arvinq functionally under the sta ..c but he is under 

Line administrative control of Respondent No2 

4,5 Tat havinq sered for all these years as Divisional 

adcountant 	deputation, the applicant has now opted 

f 	

o 

r his permanent absorption under the proposed new 

LQ 



ccounts set up under the state of Arunachal Pradesh 

t,\ihich is in process and his case of permanent 

absorption is now pending before the Honble Gauhati 

High Court, It is pertinent to state here that the 

transfer of entire Accounts c:adre of Arunachal Pradesh 

from the adminis .trative control of Respondent Na2 to 

the ccntrol 'of the State of Arunachal Pradesh Is in 

r-n- ocess and is going to be implemented soon. 

S 

That it is stated that the wife of the applicant has 

been suffering from heart diseases along with other 

ailments and high blood pressure and needs constant 

care of a cardiolonist which is not available at 

Dumporijo,This apart, his dauohter and son are 

obtainirli.1 their higher education at Roing since such 
S 

S 

facilities are not available at Dumporio,s such the 

applicant has been lacing great difficulties in getting 

proper medical aide .. or his ailing wife and higher 

education of his. children at DUmPOrIO, 

4;7. That being constrained as stated above, the aoplicant 

submitted one representation to the Respondent No.2 on 

.1806,1999 pryinq for his transfer as Divisional 

ccountant from Durnpori,jo to Roing (R,N,DivisIon) for 

securing the treatment of his ailing wife and education 

of his children at Rc;noSubsequentiy he submitted 

three more representations on 2006,2000,24,05,2001 and 

25052002 respectively with the same prayer aforesaid 

but unfortunately his prayer has not been considered as 

yet. 

(Copy 	of 	represe.rrtat ions 	dated 	1806, 1999. 

20062000, 2405.2001 and 25052002 dre annexed 

"ereto as Annexure-A, B. C and 0 respectfully) 

\4N\;. 	 t44J 



4 	hat the condition of his u'iIfe being Norsening she had 

fto he hospi talized in Sadiya Civil Hospital in June. 

2003 and the medical and Health officer, Sadiya civil 

cspitai has prescribed to, contact a cardiologist 

ftmmedia tely and his ocr tif icate dated 27.07 2003 was, 

bmj tted to the Respondent No2 reiterating the prayer 

the applicant for his transfer from Dumpori:joto 

,oi nq/Namsai but with no result 

(Copy of medical certi Ficate dated 27.07.2003 is 

annexed hereto as nnexure-E) 

due to his endless anxieties over these years the 

'Lapplicant himself has also developed cardiac problems 

and has been undergoing medical treatment u rider Sad.iya 

Civil Hospital, The attending medical and health 

ufficer Sadia civil Hospital as advised the applicant 

to avoid streriuots vehicular journey, climbing 

Isteps/hIlly places and to be under medical supervision. 

tihe applicant submi tted the certificate dated 

08.2003 of the M and H .0 also to the respondent and 

Prayed for his .transfer, but with no consideration 

ihatsoever. 

(Copy of medical certificate dated 0608.2003 is 

annexed hereto as nnexure-F) 

4 i0That the applicant most respectfully begs to submit 

that due to noncansideration of his prayer of tansfe.r 

J from DumporijL..to roinq/Narrisai .the applicant has been 

irisking the life of his ailing ,\Iife due to lack of her 

proper medical treatment. and has also been failing to S 	• 

discharge his • parental responsibilities and c.:re in 

respect to the eduction of . his children. As such 
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findina 	no 	other 	alternative, 	the 	applicant 	is 

approaching 	this 	Tribunal 	for 	protection of 	his 	right 

and 	interest 	and 	it 	is 	afit 	case 	for 	the 	Hori'ble 

Tribunal 	to 	interfere 	with 	and 	to 	di rect 	the 

respondents 	to 	consider 	the prayer 	oft ransfer oft he 

applicant on compassionate ground, 

411 That 	this 	application 	is 	made 	bonafide 	and 	for 	the 

cause of Justice. 

L 5  iiqunds for relief(s) with legal_p.rovjsjons 

51 For that, 	the wife of 	the applicant is a serious 	heart 

patient 	with 	hypertension 	and 	needs 	care 	of 	a 

cardioloq;ist. 	The 	applicant 	himself 	is 	also 	a 	Cardiac 

patient 	and 	has 	been 	advised 	to 	avoid 	strenuous 

Vehicular 	o,urney and climbing steps or hilly places. 

52 For that, 	there is nb facilities for treatment of Heart 

diseases of his wife and himself and also no facilities 

for 	higher 	education 	of 	the 	son 	and 	daughter 	of 	the 

applicant at Dumpori,jo. 

5.3 For 	that 	his 	prayer 	of 	transfer 	to 	Roing/Namsai 	if 

granted, 	will 	enable 	the applicant 	to save the 	life of 

his ailing wife as well 	as of his on and to discharae 

his 	parental 	responsibilities 	i nt he 	matter 	of 	his 

children's education, 

5,4 For that it is difficult for the aoplicant to maintain 

two establishments at Dumpori,o and Roing with such 

• meaner income in these hard days. 

.5,3 For that, th 	applicant has already served for more 

than four years at Durnpori,5o and having been in a 



helpless and SOS situation, ias been praying time and 

again for his transfer from Dumporijo to Roing/Namsai. 

5.6 For that, the case of applicant is a fit case for being 

cansideced on compassionate ground 

Details of remedies exhausted.. 

That the applicant statea that he has no other 

alternative and other efficacious •remedy than to file 

this application. His all efforts and representations 

failed to have any consideration. 

Matters not oreviously filed or gending with any other 

Court.. 

T h e applicant further declares that he had not 

previously filed any applicatior,, Writ Petition or Suit 

before any Court or any other authority or any other 

ench of the Tribunal regarding the .ub:ect  matter of 

ihis application nor any such application, Writ 

Petition or Suit is pending before any of them. 

I 
Under the facts and circumstances stated above, the 

applicant most humbly prays that the Hon'ble Tribunal 

be pleased to grant the followin reliefs: 

8.1 That the respondents be directed to consider the case 

of the applicant and transfer him from Dumpori5o to 

Soinq/Namnsai as divisional Accountant. 

8.2 Costs of th aprication. 



I 	j 

S3 Any other reliefs) to 'hich the applicant is entitied 

as the Honbie. Tribànal may deem fit and proper. 

9. 	Interim order oraved for.. 

During pendency of this appIication 	the applicant 

prays for the folloj;jno reiief 

9.1 That the Honhie Tribunal be pleased to restrain the 
S 

respondents that pendency of this application shall not 

be a bar for the rae pondent' for considers nq t h e 

prayers of the applicant, 

10 

This application is ..lied through Advocates, 

11: Paxticulprs of the LP.O. 

I) 	I. P. 0. No. 	 JJ 

Date of Issue 	 3.j.2.2-003. 

Is.sued from  

iv) Payable at 

12. List of enclosures.. 

As given in the index. 

S 
S 



10 

VERIFICATION 

I 	Shni Lani Bhusan Kar'makar 	/0 	late Kshet.ra 

Mohan Karmakar ,aged about years, Office of the execu tive 

Engineer, Public Works Department, Dumpori:jo Division, E:ist 

Upper Subansiri • Arunachal Pradesh do hereby verify that the 

statements made in Paragraph 1 to 4 and 46 to 12 are true to 

my kno'11edqe and those made in Paragraph 5 are true to my 

legal advice and I have not suppressed any material fact 

And I sign this verification on this the ..day of 

... .......... 	2004. 

S 

S 
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04 ,  

a 

I 

, 

c 

I 
tth.LUK/DUJ4/99-UOD/LJ4 

To, 

Pin Atrjiiiii.'rt innor nl(A&C) 
D.A.CfJ1 Section. 
Meghnl.,yo,Ii.tzoram & A.P. 

UU!I = L) 001 

6 

4AIJ 

ub 	 jye-r for Trims  for to Roijj. 

, Sir, 

Way I With due honour lay bisforo you the 

fuiJowing fuw lisuiu in anticipation of your judicious 

review aid Leniçn coneideration p10330. 

That Six, I was opcintod as D.A. vida 

order No. DA.Co1l/2.49/94-95/2455_2462 dt. 11,3.99 

and poetod t' Vumporijo IW..1)ivai. lhimpoxijo.Axuncchal 

rodaeh accordingly I  have joinudan 2.5.99(F/N). 

That 'ir, •rj wife in a potiont of heort 

with high Uloud Proaser along with ellied dinuaui. jd 

thorn in sin iii1cnt1iu in" tituLiun to dur.atn my cUtlini t 

)Jnu4jtster who now xonding in Glenn XII in couunurco etreem 

in Itjnj Ilighor nncondary achrol,thorn in no euch fnciiitin 

in Jiumporijo Ilr.Sacondniy achool.imi1erly there is no 

schooj to admit my eon wna in now reading in c1non XI of 

I.K.V. School at UoingiI arn ch3troiflc3d to urge you to 

coneider the caco of my trunefer to.foiny fW. Liivn. 

en3bju me to oettj.0 uOmt'i3tic corna. 

(iven the difficulties highlighatod heroin 

above ,moy I except sir that your aodelf will consider 

my caau cympatheticelly and hence obliedgo. 

Youre faithfully 

( L.13 -.Ktirmaknr) 
Uivjnj.onej Accountent 
1Jiimperijo IW.iiiViiøn 

(vhlr II (tLONq) 

'I 

S. 

0 . 



oK/DUM/20O0_2O01/CompShi110ng/O1 	Date : 20.06.2000 
rA  

To 	 -' 

The Accountant Genorol (A&E) 
D.A. Cell 5ection 
Meghalayn, Mizoram 8 Arunachal. Predash 
Shillong - 793 001. 

Sub : 	PRAYER FUR TRANSFER TO ROING R.W. DIVISION. ----J-- 

I 

MayI with due honour lay before you tho follow.. 

ing few lines in anti.cipation of your judicious roview and 

• benign conaideratian please. 

• 	 That 5ir, I was appointed as D.A. vide Order 

No. DA.Cell/2..49/94.95/24552462 dt.11.03.1999 and pos 

ted to Dumporijo P.W. Division Dump&rijo, Arunachal 

Pradosh accordingly I have joined on 12.05.1999 (F/N). 

That Sir, my wife isa patient of heart with 

high Blood Preener along with ulliad diaoaee an per Doctor's 

ndvino my presence is always required moreover I am also 

high blood preinurn ptiflt. At present my eon reading in 

Clnoo 	XII at Higher Secondary School at Roingj have to 

• attend ftong for welfare my family in every alternative 

month. Dumporijo to Roing very tong distance that journey 

• 	: 	for ma very difficult. I am constrained to urge you to 

H 

	

	 'consider the case of my tranafer to Roing R.W. Diviaion 

oneble me to aottla domestic scores. 

Given the difficulties highlighted herein above, 

may I except Sir that your goodaelf will consider my cans 

aympathetically and hence oblige. 

Youre faithfully, 

(L.u. KAIIMAKAR) \ 
N 	 flivinional Accountant 

flumporijo P.W. Division 
Dumporij o, Arunochol Pradosh 
( Camp Shillong) 

I.  

U 

r jO 

S 

 



(p 

I, 	 ( 

V/1V- 

O4 e  

Ito uw/i url/2001..02/() 

To, 

/ 

(7 	AAmT-- -xuR-e--  c--  

-. 	1).teIZ4- $-200 

The Accountant Oeneral (A&E) 
D.A. Cell Section 
Megh&laya, Mizoram & Arun.iehal. Pradesh 
tThillong-793001 

Sub 	 Prayer for Transfer to Roing P.W.Diviaion. 

Sir, 
May I with due honour lay bofore you the 

following few linen in anticipation of your jtidicioun ieview 

and benign consideration please. 

That Sir, I was appointed an D.A.vide order 

No.DA.Cel1/2-49/94-95/2455-2462 dt.11-03-1999 and posted to 

Dumporijo P.W. Division, flumçorijo, Arunachal Pradesh accor 

di.nqly I have joined on 12-05-1999 (F/N). 

That Sir, my wife is a patient. of heart with 
high blood Presser along with allied disease as per Doctor's 

advice my presence is always required, moreover I am also high 

blood pressure patient. At present my son reading in Clace-XII 

at Higher Secondary School ar Roinq in Science stream there is 

no nuch facilities in Dumporijo Hr. Secondary School. I have 

to 'tttond, floing for wlfro my family in every alternative 

month. Pumporijo to Iolnq vtry long diatanoc that jounnny for 

me very dlf.Cicult. i am contrn1ncd to urqo you to consider 

the case of my tranaer to Ioing P.W./R.W. Livision enable me 

to settle domestic sCOrf?8, moreover I have already complete 

my tenure. 
iven the difficulties highlighted herein above, 

may I except Sir that your goodseif will consider my case 

syTnpathetical1y and hence oblige. 

:iours faithfully 

Cc1z 
(LR1'K 

Divisional Accountant 
nurnporijo J'WI) Division 

[( 	Dumpori Jo. A ru,i .ha 1 Pr)ath. 



K 

- 
•. 	 fla. 	1.R/DMJ/2002-03/ 

The Accountrit Generil (ME) 
D.A. Cell 3ection 
1ha]tyz,Mizornm & Aznchl Prdesh. 

$hiflonp-79001 

Finyor £oz 	tiannfor to 1Ioin/fnmnni. Uiv.Lron. 

•: 

Ma y I with dus honour lty  before you the following (w 

linet in nnticipation of your judicious review and benign oon8ido-
ration plee. 

4 That 8iX I was ppointe as D.A.vie order o. 
DA Coll/2-49/949/2455-246 Dtd 11.03.1999 ond po.tod to 	ro- 

P'T Divinion, J)umorijo, Anchl radeuh ocordingly I 
hve jothed or 12.5.99(F/14). 

4 	Thtt sir, my wife is a patient of heart with high 
bloo1 preeser along with allieddisca*e o n par.doctor's advico 
myprecnca is elwaya rcquired mortcveret present Iein.oLo 
of henrL with high blood presaer patient. I: have to atterd. 
Roir2g ior woliare of my £r'ily in cvevy alter'ntivionth. 
Lumporijo to Roing very long dittsiie Lh3L jonoy £or,ie Uificult. 
I O,m c:I1f4LI.ine1 to ur.so ycu to cQjrider thu ct f uy tnr,fer 

j 	 to Ioing/Usmtni,PC, P,PHW,XFCL ind Fowezjlectril Division 
¶ onnble me to nettlo domestic occreoe 

Civcn tbn 'iifiitu1tioa hililihtuct herein &hov.,my 
I .xctpt kIr that your goodsoif will conoider my,  cone sympatbeti 
c1l,' nncl hezce oblidc. 

•,• Youro F&.ithi\l.'.r, 

( L.13. K3rfj - ' 
Divisional Accountant 

E*imçorijo PWD Division,AF 
1)urnpori1o. 



do 	(4t7 	1'%T Ck 	OCTtU 

vo 	. V_ 	tLU,v 
lwv 

t 	t I 

ci 

\ 	4t\J 	ç)\ 

O.VI 	ôvJt_hk 	- -O 

• (¼P 4 	\â 

it. 

0 . 

04 

Olt 



Vo 

I- 

- 	 L 	. 

	

() 	•V) 

vJ-  V.)7, c&4 r- 
A 	C'4 	 VLLLUc. 

CL&'Y t-k 

.. 

'•w 	:°" 
9 
 C.' 

S 

,... 	.: • 	 ., 

4 .  


